[TO BE PUBLISHED IN THE GAZETTE OF INDIA EXTRAORDINARY PART-I1 SECTION 3, SUB-
SECTION (ii)]

GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF REVENUE)
(CENTRAL BOARD OF DIRECT TAXES)

*kkkkk

New Delhi, the 30th March, 2005
NOTIFICATION
INCOME-TAX

S.O. 456(E) -In exercise of the powers conferred by section 295 of the Income-tax Act, 1961 (43 of
1961), the Central Board of Direct Taxes hereby makes the following rules further to amend the Income-
tax Rules, 1962, namely:-

1. 1) These rules may be called the Income-tax ( Eleventh Amendment) Rules, 2005.
2) They shall come into force from the date of publication in the Official Gazette.

2. In the Income-tax Rules, 1962 -
(a) in Part VI, in rule 37, in the Table, against serial number 2, in column (1), for the

"o

words, figures and letter ‘and under section 194K from “Income in respect of units”.’, the words,
figures and letters ‘, under section 194K from “Income in respect of units” and under section
194LA from “Payment of compensation on acquisition of certainimmovable property”. ‘ shall be
substituted;

(b) in Appendix Il,-

(i) for Form No.24, the following form shall be substituted, namely: -
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(i) for Form No.26, the following form shall be substituted, namely: -
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Annexure

Defalls Of o e s * paid / credited during the financial year and of tax deducied at source under Seclion® D:l]:l] of Income Tax Act, 1981 -

Ce duze| Pamnanent Account Wamber [ Name and Admress of Deductee (AJDess Amount of Dete on which

| arvaurt, of tax| Date on wrieh | Bank Sraen Date on'which i@« paid|  Cnallan  [Date of furnishing|  Aeazan far nor-

Cone* PAN) of decuciee neet ok be given if PAN is mentioned) | payment (Fis) | amount pag/ fax decusted Coger  |to the credit of Cenral [nurtber given| Tax Deduction | Seduckon {aer
(PAN) g Py pimor " Govemment oy beark Cerificale | e oy
"
Ben) [omn| D] [an o|
[E] ] [E1] 15) ] [ i {13

O O00O0)sH

EEERN

Motes -

Please state the nature of payment viz. interest, rent, contract payment etc.

Please use separate Annexures for deducticns made under different Sections.

Please enter Deductee Code 01 for companies, 02 for ‘other than companies’.

Write B if paid by book entry, write C otherwise.

Where deduction is made by or on behalf of the Government, transfer voucher number may be entered in column (10).

‘Write A if the 'lower dedustion’ or 'no deduction’ is on account of a cerfificate under Section 197.

Write B if no deduciion is on account of declaration urder Section 107A,

If necessary, please use additional sheets to give full details of payment in the above format. Please also give running serial number to all pages.

EO

w

@

Signature of person responsible for deducting tax at source

Marme and designation of persan respansible for deducting tax at source

(iii) for Form No.27, the following form shall be substituted, namely:-
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Annexure

Dbl o e e e ! paid / credited during the financial year and of tax deducied at scurce under section® D]:l]] of Income Tax Act 1961 -
[peee| Permanant Azsount Muniber | Mame and Address of Deduclee (Adcress | AMOuNt p83tie| Date an whisn | FSw ar | WIETN) amount of | Date on whieh | Eank Sranch Do O fich i3i pad)  Cnéllan  (nate of fumishing) Reason fof non-
Cage [PA) of ceductee riac not D2 given if PAN is mentianed)  [before cecuttion| amourt paiy | Wen | OMSANGN gedieted | fandecusted | poger |10 R0 OF Cenialfrumher guen) Tay Oeduetion | deouction ! lower
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Please state the nature of payment viz. interest, dividends.

Please uze separate Annexures for deductions made under different sections.

Please enter Deduciee Code 01 for companies, 02 for ‘other than companies’

Wiite Y for Yes ard N for No.

Where deduction is made by or on behalf of the Govemment, fransfer voucher number may be entered in column (10}

Wiite 'A' if deduction is made at a lower rate or no fax deducted is on account of a certificate under section 197 or 193 orwrite ‘B if on acoount of certificate is
If necessan,. please use additional sheets to give full details of payment in the above format. Please also give running serial numier to all pages.

Signature of persen responsible for deducting tax at source

sued by a chartered accountant.

Mame and designation of persan responsile for deducting tax at sounce

for Form No.27E, the following form shall be substituted, namely: -

(iv)
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(c) in Part VI-A, for rule 37E, the following rule shall be substituted, namely: -

“Prescribed returns regarding tax collected at source under section 206C(5A)




37E. Every person collecting tax in accordance with the provisions of section 206C shall, in respect of a financial
year, deliver or cause to be delivered to the Income-tax Authority referred to in rule 37F, the return for collection of
tax in Form No.27E on or before the 30th June following the financial year. ".

Notification No. 124/2004 [F.N0.149/87/2004-TPL]

(A. SREENIVASA RAO)
Under Secretary (TPL-III)

Note- The principal rules were published vide Notification No.S.0.969(E), dated the 26" March 1962 and last amended by
Income-tax ( Eighth Amendment) Rules, 2005 vide Notification S.0. No. 441(E) dated 29" March, 2005.



